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2. Shri Amit Gupta, learned counsel for the respondents is present. 

3. The Hon’ble High Court vide its order dated 07.10.2020 directed the 

applicant to appear before this Tribunal on 30.12.2020 i.e. today. Neither the 

applicant nor the learned counsel for the applicant put in appearance on 

behalf of the applicant. 

4. It appears that applicant has lost interest in prosecuting the case. 

Hence, the same is dismissed as infructuous. No costs. 

 

   (RAKESH SAGAR JAIN) 
    MEMBER (J) 
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